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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, DELHI  

ORIGINAL APPLICATION NO. 595/2018 

IN THE MATTER OF: 

Sri B Raghupathy   ..Applicant 

Versus 

Union of India & Ors. ..Respondents 

REPLY ON BEHALF OF RESPONDENT NO. 4 – GREATER 

BENGALURU AUTHORITY (GBA) 

MOST RESPECTFULLY SHOWETH: 

1. At the very outset, it is stated that the Application filed by the Applicant is

misconceived, incorrect and devoid of merit. All the contentions of the

Applicant contained in the Application are denied unless specifically

admitted.

2. Greater Bengaluru Authority (“GBA”) was established, on 15.05.2025, 

replacing Bruhat Bengaluru Mahanagara Palike (“BBMP”). BBMP 

continued to function during the transition phase until the new Authority 

became fully operational on 02.09.2025. GBA was formed to ensure 

integrated planning, coordinated execution and effective oversight across 

all civic and parastatal agencies. 

3. The present Application has been filed raising issues on construction of a

residential cum commercial project named, New Ark Project (“Project”)

– Respondent No. 12 located at Kasavanahalli Village, Varthur Hobli,

Bengaluru East Taluk, Bangalore (“Concerned Land”).
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3. The Answering Respondent has ensured compliance with zoning and 

building regulations through plan approval and issued commencement and 

occupancy certificates as per the rules and regulations. The Answering 

Respondent has acted in compliance with the orders of this Hon’ble Court 

as well as other courts as and when brought to its notice.  

 

4. Respondent No.12 entered into a Joint Development Agreement dated 

26.03.2015 with Mr. K.S Satish for putting up construction on the 

Concerned Land. The Concerned Land was converted from agricultural 

land to high tech purpose through order dated 29.01.2010 and thereafter, 

the Answering Respondent had issued khata in the name of Mr. K.S Satish. 

Bangalore Development Authority had issued the change of land use from 

Industrial Hi-Tech to Commercial land use purpose vide Order dated 

28.05.2010. 

 
5. The Deputy Commissioner (Revenue) issued a checklist for building plan 

sanction for the Concerned Land wherein, it stated the following: 

i. The Concerned Land stands in the name of Mr. KS Sathish 

ii. The land is converted for non-agricultural purposes as per the order 

issued by the Deputy Commissioner, Bangalore  

iii. It is not a kharab land 

True copy of the Checklist from Deputy Commissioner (Revenue) for 

building plan sanction is annexed as Annexure R-1.  

 

6. On 01.08.2015, the Director General of Police issued a letter to BBMP 

submitting details of the Project after inspection of the site for considering 

issuance of no objection certificate for construction of high-rise mixed 
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occupancy building in the Project. True copy of the letter dated 01.08.2015 

is annexed as Annexure R-2.  

 

7. On 13.10.2015, the Project was sanctioned as per the provisions of the 

Zoning Regulation, 2015 for 72 residential flats having FAR of 8645.23 

sq. mt. and commercial shop building of 473.31 sq. mt., having total FAR 

of 12975.48 sq mt. On 19.09.2016, the Answering Respondent issued 

commencement certificate.  

 

8. The Answering Respondent issued the sanctioned plan and commencement 

certificate after obtaining all the necessary documents as prescribed and 

following the procedures laid down by the law. It is relevant to note that 

the Answering Respondent had sanctioned the building plan and Building 

License subject to various conditions. “No Objection Certificates” had also 

been obtained from various authorities such as the Fire Force Department, 

BWSSB, BSNL, BESCOM, KSPCB and AAI were obtained and handed 

over to the Answering Respondent along with the prescribed fees before 

the building plan was approved by the Answering Respondent. The 

Consent for Establishment had also been obtained from the Karnataka State 

Pollution Control Board vide Order dated 08.06.2016.  

 

9. On 16.04.2021, Karnataka State Pollution Control Board granted consent 

for operation of air and water under Section 25(4) of the Water (Prevention 

and Control of Pollution) Act, 1974 and Section 21 of Air (Prevention and 

Control of Pollution) Act, 1981 for residential apartment consisting of 72 

flats and commercial space of 473.31 sq mt. On 12.03.2021, received fire 

clearance. True copy of the consent for air and water dated 16.04.2021 

granted by Karnataka State Pollution Control Board is annexed as 

Annexure R-3.  
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10. On 19.04.2021, Respondent No. 12 requested the Answering Respondent

to issue occupancy certificate. Respondent No. 12 informed that it had

obtained all necessary approvals including, completion certificate and no

objection certificates from the competent authorities. Respondent No. 12

further informed that there was no stay order operating against issuance of

occupancy certificate to Respondent No. 1 and undertook to abide by the

decision of the Hon’ble Supreme Court in Civil Appeal No. 8416-17/2019.

Thereafter, on 21.04.2021, Respondent No. 12 applied to the Answering

Respondent for Occupancy Certificate for the Residential and Commercial

Building. True copy of the letter dated 19.04.2021 sent by Respondent No.

12 to BBMP for issuance of occupancy certificate is annexed as Annexure

R-4.

11. There are no classified drains as per Revised Master Plan 2015 within a

distance of 50m from the Project.  Further, there is no lake within 30m of

the Project. Therefore, there is no violation of buffer zone. 

12. On 22.07.2021, the officers of the Town Planning section inspected the

Project wherein, it was found that the Project was constructed in deviation

in construction with refence to the sanctioned plan which is within the limit

of regularisation as per the Building Bye-Laws 2003.

13. On 03.08.2021, the Chief Commissioner approved the proposal for a

modified plan for the Project. Subsequently, on 04.08.2021, the Answering

Respondent asked Respondent No. 12 to remit compounding fees for

deviated portion, ground rent arrears, building occupied without obtaining

occupancy certificate, licence fee, lake improvement charges etc

amounting to a total of Rs. 89,27,000/- (Rupees Eighty-Nine Lakhs
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Twenty-Seven Thousand Only). On 02.02.2022, Respondent No. 12 paid 

the compounding fees of Rs. 89,27,000/- (Rupees Eighty-Nine Lakhs 

Twenty-Seven Thousand Only). True copy of the occupancy certificate 

dated 10.02.2022 with the compounding fees is annexed as Annexure R-

5.  

 
14. In view of the above, it is submitted that the Answering Respondent has 

acted in compliance with the rules and regulations. It is humbly prayed that 

the present Application may be dismissed. 

 

Garima Jain 

Advocate for Respondent No. 4 

Filed on: 08.04.2026 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, DELHI 
OR1GINAL APPLICATION NO. 595/2018 

IN THE MATTER OF: 
Sri B Raghupathy .. Applicant 

Versus 

Union of India & Ors. .. Respondents 

AFFIDAVIT 

I, Sn1t Savithri Patil, D/o Sri Shivanagouda G Patil Aged about 45 Years, having 

office at Joint Director of Town Planning Bangalore South City Corporation 

hereby solemnly affinn and state and oath as foIIows: 

1. That I am working as Joint Director of Town Planning Bangalore 

South City Corporation and I am the authorised representative of the 

answering Respondent - Greater Bangalore Authority and as such I 

am fully conversant with the facts and circumstances of this case, 

hence c~mpetent to swear this affidavit. 

2. That I have gone through the contents of the accompanying Reply 

which are true and correct to the best of my knowledge and no part of 

it is false and nothing material has been concealed there from. The 

annexures are true copy of their original. That the facts stated therein 

are based on the instructions given to the Advocate. 

3. The annexures are true copy of their original. 

4. That the facts stated in the above affidavit are true and correct and 

nothing material has been concealed there from. 

Verified at Bengaluru on this the 7th day of April, 2026 

DEPONENf 
Verification Joint Director Town Planning 

I deponent above-named state that this is my name and£3A~Rffffif§, ~lftt1Mtit¥ i~orporation 

stated in paragraphs 1 to 4 are true and correct as of my knO'wledge and belief. 

No material facts have been concealed. 

Place: Bengaluru 

Date: 07-04-2026 
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Ou~ NL 

G. DAYANAN&l 
Advocate & Not~uy 

Govt. of India 
# 61, 2nd Floor, 7th Cross 

• Mallt:sllwor.am • 

----------- -
Bangalore - 560 003 
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(1) (2) (3) 
· · · � � � 

d) As far as possible, metallic ducts shall 
be used even for the return air instead of 
space abo the false ceiling. 

e) Where plenum is used for return air 
passage ceiling and its fixtures shall be 
of n combustible material. 

 
f) The materials used for insulating 

the duct system (inside or outside) 
shall be of non combustible materials. 
Glass wool shall not wrapped or 
secured by any material of 
combustible nature. 

 
g) Air ducts serving main floor areas, 

corridors etc. Shall not pass through
 the staircase 
enclosure. 

 
h) The air handling units shall be 

separate for each floor and air ducts for 
every floor shall separated and in no 
way inter-connected the ducting of any 
other floor. 

 
i) If the air-handling unit serves more 

than one floor, the recommendations 
given above s be complied with in 
addition to the conditions given 
below: 

)  1) proper arrangements by way automatic fire 
dampers working on smoke detector/ or 
fusible link for insolating all ducting at 
every floor from the main riser shall be 
made. 

 
2) When the automatic fire alarm operates, 

the respective  air handling  
      units of the conditioning 

system shall automatically be 
switched off. 

j) The vertical shaft of treated fresh air 
shall be masonry construction. 
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